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ofthe Applicant Company and do lepon to this Tribunal that the direction regarding the issue

ofnotices and the advertisement have been duly complied with.

14. That the Chairman of the meetings of the Applicant Company to repon to this Tribunal. thc

results ofthe afolesaid meetings within thirty days ofthe conclusion ofthe meetiltg.

15. The Counsel for the Applicant Company submits that the Scheme is an arrangement between

the Applicant Companies and their Respective shareholders, me€ting ofthe Equity Shareholders

of the Applicant company are proposed to be held in accordance with the provisions of section

230(lxb) ofthe Companies Act,2Ol3. This bench hereby directs the Applicant Compaoy to

issue individual notice ofthe meeting ofEquity SlEreholders by post / Coulier / Email / Iland-

delivery to all its Secured Creditors and to its Unsecured Creditors, which are due and pa).able.

having outstanding barauce of Rs.25,00,000/- and above as on 30u June, 201 7 wirh a direcrion

that they may submit their representations, if any, to the Tribunal and copy of such

representations shall simultaneously be served upon Applicant Company.

I 6. That the Applicant Company are directed to s€rve notices along with copy of Modified Scheme

upon:- (i) corcemed Income Tax Authority, Rarge 7(3), Aayakar Bhavan within v,hose

jurisdiction the Applicant Company,s assessments are made, (ii) to the Central Govemmcnt

through the olfice of Regional Director, trvestem region , Mumbai and (iii) Registar of

Companies, as per Rule 8 ofthe Companies (Compromises, Arangements and Amalgamations)

Rules, 2016 with the direction thal they may submit their representations, ifany, within a period

of thirly days from the date of the receipt of such notice to the Tribunal with copy of such

representations shall simultaneously be served to the Applicant Company, failing which, it shall

be presumed that the authorities have no representations to make on the proposed Modified

Scheme as per Rule 8 of the Companies (Compromises, Arrangements and Amalgamalions)

Rules,2016.

17. The Applicant Company to file affidavit ofservice in the Registry proving dispatch of notices

to the shareholde$, creditors, publication of notices in newspapers and to the regulatory

authorities as stated in Clause 16 above and do report to this Tribunal that the directions

regarding the issue ofnotices have been duly complied with.

Ku ma(1[Ierir
V. Nallasenapathy, Membcr (T) B.S.V. Prakash ber (,1)
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